371 StatementbyMinister
[ Translation)

SHRINITISHKUMAR: Howcan hesay that
youcan notbecasual ? where wereyouwhen
the Ren. Minister's name wascalled?

[English)

SHRI RANGARAJAN
KUMARAMANGALAM : Hewould notlistento
me.

MR.DEPUTY SPEAKER: Atthe outset,
hesaid, regretit.

SHRI RANGARAJAN KUMARA-
MANGALAM: |amsayingitwith regretandyou
are stopping. (Interruptions)

. SHRIRAMNAIK:(Bombay North):Weare
atserialno. 8 ofthe agenda and the statement
by the Minister has been completed. Now, there
is no provisionunderthe rules thatyoucango
backtotheearlierserialnos. So, these papers
which are not laid today must be laid tomorrow.
Howcan yougobackto the earlieritemsonthe
agenda? (Interruptions)

SHRI RANGARAJAN KUMARA-
MANGALAM : Atthe outset, whenyoucalied
me, | said, | wish to apologise myself, individu-
ally, because, |, as anindividual, should have
beenpresentataparticularpenodoftime; | was
notabletobe present. iwas heldupsomewhere.
Icamelittle late. My colleague had requested
meto laythe paperon the Table of the House on
his behalf. | hadtaken the responsibility to lay it
onthe Table ofthe House.

I may kindly be permitted to lay it on the
Table of the House. That is all | want to say.
(Interruptions)

MR.DEPUTY SPEAKER :Under special
circumstances, the Chair has gotarightto go
backinthe interest of the House.

ANHON.MEMBER: Inthatcase, youhave
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decloredthat you have cancelled all the rules.

MR. DEPUTY SPEAKER : It is not so.
Under extraordinary circumstances, itshould
notbe taken like that.

(Interruptions)

MR.DEPUTY SPEAKER:Heis ourhon.
past Deputy Speaker; he has got a right to
charge.

SHRI RANGARAJAN KUMARA-
MANGALAM : | may be permitted to lay the
paperonthe Table ofthe House atserialno.4 on
behalf of Shrimati Margaret Alva.

MR.DEPUTY SPEAKER: Yes.

13.241/2hrs.

)

PAPERSLAIDONTHETABLE

Annual Report ofthe Central Vigilance
Commission, New DelhiforistJan., 1991
to31st December, 1991 and statement for
delayinlaying these papersetc.

THEMINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENTOF OCEAN DEVELOPMENT)
AND THEMINISTEROF STATE IN THE MIN-
ISTRYOF PARLIAMENTARY AFFAIRS (SHRI
RANGARJAN KUMARAMANGALAM) ON
BEHALF OF SHRIMATIMARGARET ALVA:
Ibegtolayonthe Table—

(1) (i)Acopyofthe AnnualReport(Hindiand
English versions) of the Central Vigi-
lance Commission, New Delhi, forthe
periodfromthe IstJanuary, 1991tothe
31stDecember, 1991.

(ii) A copy of the Memorandums (Hindi
and English versions) explaining the
reasons- for non—acceptance of
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Commission's adviceincertaincases
mentionedinthe Report.

(2) Statement (Hindi and English versions)
showing reasons for delay in laying the papers
mentioned at (1) above.

[P:acedinthelibrary. See No. LT 4006]

MR.DEPUTY SPEAKER : We shall now
take upmatters under Rule 377.

SHRIINDERJIT (Darjeeling) : Whatare
youdoing about the statement onJharkhand?

MR. DEPUTY SPEAKER : Shri
Kumaramangalam, they want the Govemment
tomake a statement. Would youliketomake a
statement? today or any day convenienttoyou?

SHRIINDERJIT : Asthe extended period
is ending today, we must know what is the
position. The Jharkhand leaders suspended
their agitation, as a result of a request subse-
nuently they extended the period of suspension
foranotherfourdays. Thatfourdays penodends
todayunless we knowwhat hasis happenedand
whatis happening, they may revive theiragita-
tion for economic blockade. That is why itis
importantthat some statement is made today
because the House is not meetingtomorrow.

THEMINISTEROF STATE INTHEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOPMENT)
ANDTHEMINISTEROF STATEIN THE MIN-
ISTRYOF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): Mr.
Deputy Speaker Sir| appreciate the feeling...

| Translation]
SHRINITISHKUMAR (Barh) : | wouldlike

tosay somethingin regardto economic block-
ades.

VAISAKHA 15,1915 (SAKA)
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[English)

SHRI RANGARAJAN KUMARA-
MANGALAM : Canlmake a pointof order?

SHRI NITISH KUMAR : Will you kindly
yieldthat.. -

[ Translation]

Firstof allwe are allinterested in knowing the
result of negotiations among Bihar Govern-
ment, Central Govemmentand Jharkhand agi-
tators but our objection is that the statement
should not be issued underany threat of eco-
nomic blockade. We are allinterested in know-
ing the come negotiations held on 28th .The
Government not make statement under any
pessure Govemmentshouldissue a statement
indicatingthe progress made so farinthis regard

[English)

SHRI RANGARAJAN KUMARA-
MANGALAM :Mr. Deputy speaker, Sir, either
this matter must stop or from the side of the
Parliamentary Affairs we will not guarantee or
assure or respond at all because if we are
standingupto respond on behalf of Parliamen-
tary Aftairs they should listentoit. But | appre-
ciate Shri Nitish kumar when he said, "would
you kindly yield?" | yielded it. But if everybody
1s going to speak while we are standing to
respondthenitis betterthatwe do not respond.
Youcan allspeak and voice your views....

SHRINITISH KUMAR : No, you please
respond.

SHRI RANGARAJAN KUMARA-
MANGALAM : Sir, if | may submit, it is under
nothreat. | think, whathas happenedisthehon.
Member shriInder Jitjust broughttothe notice
of the House thaton arequest from the Govern-
ment, the four days suspension ormovement
proposed by some Organisation is getting over
today so it may be advisable for a statementto
come. Thatis his point of view. | also do under-
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[Sh. Rangarajan Kumaramangalam]

stand Shri Nitish Kumar's point of view that it
should notlook as if a statementisbeingmade
oraresponse is being given by the Govemment
under any intimidatory situation. Neitheritis
goingto happen. The informationthatis givento
the House, | shall definitely take it to the hon.
Minister of State for Internal Security, Shri
Rajesh Pilotand | will getbacktothe House as
soon as | have the intimation as to what is the
position

MR.DEPUTY SPEAKER ' Now weshall
take up matters under Rule 377. .

13.29hrs.
MATTERS UNDERRULE 377

(i) Needforearlyconstruction ofhospital
at Mukkudal, PapakudiUnion, Nellai,
Kottabhomman District, Tamil Nadu.

SHR!I R. DHANUSKOD! ATHITHAN
(Tiruchendur) : Sir, funds have beensanctioned
bythe Central Govemnmentforthe construction
otahospital atMukkudal, Papkudi Union. Nallai
Kottabhomman District, Tamil Nadu. the pro-
posed full—fiedged hospital afterconstruction,
will go alongway in providing medical facilities
andtreatmentto severallakhs of bide workers
concentratedin an area of about 50kms. around
Papakudi Unioninthe above district. The State
Government has already placed necessary
land atthe disposal ot the Central Govemment
forthe construction of the proposed hospital. The
said land had already been acquired but the
construction work has notyetbeenstarted. The
matter has been pending with the Labour minis-
try formore then five years now.

Iurge upon the Central Governmentto take
urgent action to start construction of the hospital
and provide modem sophisticated equipments
andotherfacilities inthe hospital so that medical
services andireatment couidbe renderedtothe
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weaker sections andthe poor bidi workers as
early aspossible.

(il)Needto protectland in Jallandhardistrict
from degradation.

SHRIMATI SANTOSH CHOWDHARY
(Phillaur) : | draw the-attention of the Central
Govemmenttowards the senousthreatto agr-
culturallandin villages Baswa. Mehandpur and
Jadpurin Teh. Nawashera ot district Jallandhar.
Thereisavenomlike substance «the soilwhich
1sposing a serious threattocrops. It acts like a
death trap/the cattle and alsc poses similar
threats to humanbeings. If the cattle consume
fodderfromthatland. theyfalliil. the colour of
theirnailschanges andtheirhairsplits Same s
the case with humanbeings. Sir. villagers of my
constituency dre very much perturbed dueto it

1, therefore, requestthe Central Govern-
menttoprotect 250acres of landfromthedanger
of degradation. Iftimely amehorative steps are
nottaken, this problem is likely to snowballand
play havocinthe adjoiming vitlages also

(iii) Need for integrated tourism develop-
ment plan with speciaiemphasisison
Idukki, Kerala.

SHRIPALAK M. MATHEW (Idukki): As
aresult of the great dwindling of tounist wisits in
the North due to the terrorist problems, it is
necessary thatthe tourist traffic be diverted to
the Southbeyond Goa. Butthis is notbeingdone.

Keralaisdescribedby Gurudev Tagore as
the ‘Paradise of India’. Idukki in Kerala 1s the
heart of the State. It is indescribably awe—
inspiring andwonderful, with its scenic beauty
and exquisite charm. It has immense potential
for tourism. Its exhilarating hills and valleys,
unparalleled floraandfauna, charming reser-
voirs, mindstringbirdsanctuanes like Thattokkad
and world famous wild life sanctuaries like
Thekkady, beautitul Elaveezhspoomachira and
Urumpikkara, Pilgrim and cultural todrist places
like Sabarimala and Hangaladevi, tens of rocky



